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tion of the Reports of the

[Shri Parvathaneni Upendra]
According to the newspaper teports,
the gas-affected people have neither
got relief of any substantial nature
nor have they been rehabilitated, Ac-
cording to the Madhya Pradesh Gov-
ernment, only 278 widows have heen
given a pension of Rs. 200/-. Oul of
the 2500 dead, the heirs of only 1409
have got Rs. 10,000/- each as com-
pensation. Only 2500 families have
been given assistance so far. 'Lhis is
the situation there. Even the medi-
cal treaiment given to them is very
inadequate as per the newspaper re-
ports it is necessary that the Gcev-
arnment of India should take greater
interest in the matter to influence the
company to immediately pay higher
compensation to the victims. There is
also a doubt whether it was judicious
on our part, whether it was correct
on our part to file the case in the
American courts because this Com-
pany, being so powerful, is pre-
pared to spend a lot of money to
get a face-saving judgment. All these
aspects have to be taken into cong-
deration. My demand is that {he fac-
tories and the establishments of this
Company should be taken over forth-
with and their bank accounts should
be frozen.

THE INTERNATIONAL AIRPORTS
AUTHORITY (AMENDMENT) BILL,
1985

THE MINISTER OF STATE IN
. THE DEPARTMENT OF CIVIL AVI-
ATION (SHRI JAGDISH TYTLER):
Sir, I beg to move for leave to intrc-
duce a Bill to amend the Internatio-
nal Airporis Authority Act 1971,

THE gquestion was put and the motion
was adopted.

SHRI JAGDISH TYTLER: Sir, 1
introduce the Bill,

GOVERNMENT MOTION FOR CONSI-
DERATION OF THE REPORTS OF
THE COMMISSIONER AND COMMIS-
SION FOR SCHEDULED CASTES
AND SCHEDULED TRIBES—contd.
THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU): We
shall now take up further considera-

—Discussion not concluded

tion of the Government
Shri Chaturanan Mishra.

Motion—

o agaa few (fagr)
STANEIST WRISd, WIES AT
fguFE Zrd FAAT B0 fua fond
9T gq fa=arz &7 @ g 98 74~75
¥ ug oF & 2, I WL avEI
1 qug Ay faar fv zadr weli
grear qT fe=it ®¥ 1 '74F &T
F5 1 %€, SWar ardf #v agFT
arg off, ga ardt # g1 i @i
QIFIT &40, UATIET  d7 3d 9r
gHT 9T ST gH T ZA W
faqq a7 3t aft &7 a% | 2@
qAT & WIWAF A T A A
@A F1 qrgar wifgu fF gaz A9
FA F 3T QU AE FT U G
aad F Swal & afy fsemd 3,
gxd Inferm awiy & afa foadard
g wiatiegs faeyardt & gaFrag
qaq Wl TU AY FT AF 1 ag
qAT gag feda g1 38 6T QR
37 &1 M Ay arfzdt #7 ga|
afgs was 9@l xv fEeT ST
Tf3g |\ zaF A o e
FE AR AIET I F OWAAM
azen § IHET Al WK A et &
A aFiw 4T faair sTAr =wifeg fw
gl ferfe @0 @ g7 @ agenr
7 frarw % faste @@ 1 7
WA A8 g, W O wE7  farin
#&1 %, afew gar anar & ogA foqrd
7T g% 99 @w § fF ag foqe
ST ®C WA fF uadurd awrs
FEANT [l AgAt Tsex  FRed
G S AT G g T IEIT
grrr, ga food & =HE gy
fafaar a1, F&dc H wme adr
faar g1 1 #dzar qar wwar & fR
Ta FHWA F &F G & | (AT
giT & @r§ T+ fear St @

UF MA@ §IW : AFA a(T
@t aFy § |
st qqeAA faw o wee g

ATF WA AFAT A, FfA @A o
HART N | FHWA T FE AWFIT
T EfE g8 T wF ) ag oA
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AR T R E . us faden dar g
T AT A ey A gar
qg w2 ar W faw S gmr o
28 FHFT e AW g, wgy At
=req & faa qiq 7@ & M wE @
To N WAl HE & 1 TR X
FAFT AFZA A4l f‘aqr g zaw
AR o9 o fET war g
g waw gag feafc & 1 wwW

TR aF sy ghiwal & afa wgar
Faer QT R ¥ HARA F @
Sa% ¥IW ¥ oF waras feafa dwi
g1 T g~- TN WaiEs F oF
g € agw ¥ W4T A0 X A7 qr w0
gfema gfaton & =gt wafeas 9
a-rgﬁ‘ Fgi f& gharm ¥ gen @
% aFeaat | Eqrm 3T fRar B,
18 9T qdrg f&d & ux wigar =g
AT A Ayl 3_1- g, IaFT
qEMAIA AAT T @ 7& 4, gfwa
T 397 FA g% W & far 1 HA
qE wgeIr ¥ oAl %iw AN, s
agl of, wfrw gr ¥ I g
w15 fwar, ¥8 w1 v #wq fmr,
IO F g WAl & & A\
qen el T owgr froga gAET
A% wAF 7 ® § 1 gad el
# g A At w® 1 @t WA
wiAdn wd o wgmar @ xw
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g1 gwt vea #, fagd A«

wa%< feqfa g wdy § | AT et
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F§ ardo Wo WAoo MwHT & & A
aFT izl w7 fear Irar 2
gRIR USa H RRR WrgFe dAIT A
Tt B 1 @A wis oga T §
WIT I H WX H Ay wgzar w1
WA O AT A w1 9T AT
g fa agh Sfr dar, gaw A,
F@fa dar, e A aTF&' A
T E HIT F gheady & grard A
g AT qa 277 § 1 geadr ward
gaA a0 At & 1 IR w0 IQA
FQ@_ AW wE A R AW A
€ T8 AraisE & SS9 far A
e AW AT 34 fad ga w1 I
E42) ag"r fare grar |\ JW qa‘r
€T g1 g & fuogw W qw
§ 3T gadil 9w wrdia 78
AXE ET X FT q AT W & | A
agy feafa <€ ar g=am & w7A
AU A AT Af § Faxix ghaare
I3 F | FAr AW F ogrEar M fa
¢ W ¥ wh MT "R qfdi A
AT & WT TH HIT o RFITHT
Ff %A §, Al¥A TT L FTEo
ATSHT MAT 2 F  FAUER
gt grer 1 faAr wnE mEeE %
g9 TAEIT T T AT FE & aFal |
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iy St w3 g 7
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FT 8% | AWy dgw dfwa = T
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A us ¥ ¥ Raar fear far 3%
IFERFE fEar W 'rﬂ% ud; a4
ag’r off | HeEAFH & wt foaar g1
Afsa w1 A nEAw § W@
g AYRFMA TyTA qaA: Sf St §, A
wy F1 AEATER HAT Aigy §, W
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[+t sqoaa fas]
Y 21 WA ¥ F AT AETE,
& 33 T mefia & gui 219 wand
Y W7 T I ATA EAT 63
warsd A | 7 F8 c%% fr T
&Gt far gl £ F7 Bawr qdaT
|1 % fgai® & agl & 1+ 94 A
U @, fee @ fawe AT At
Wam wdr St ag feran w7 z?
A 3w qw ¥ fyg A @S &
M FF far o9 9 & faarg &5 ¢
AR @ oqEArH VI g 97
T @ A fawar &, oI A
¥ faarer & X qE AT R e %
ar mag gaTdr HTHIT w3yt E A
gy T g7 fee & 99 g faa
I

) R T gAAE (I S2Y) ¢
B AT Fr FF @7 /AT A1 @M
ot ggama fam . wIEqfa o
FIE NINIFAT F A YLA TH o9FE
qT &¢ wreraar $T dfg @difx asd
gt G UF  HIEA TR §
Wt & 5 w wEA  wEEETM
¥ ad ¥ wg @ § 5 wEaia
M qgAT AT & Iw H ag  qlaum
agfar §  gwil qw § oA g
R ¥ S a¥g A GTIU E 1 UF
TIW A GqW AT gEO R
®OqTETUE oAt gl ad diEr
Y @A, g0 & WIAT FHOGTFI
FY WA AT FY EI A1 WA,
T T | gr @ A ATR "faam wr
AT A gragr  few  afrage
¥ azw ¥ foqy, giw 7€ A 3d
R ¥ oggw & fod wW} uaE faw
Fifqed H agw & fax € 1 ag
e TR ami SfiTw w1 arﬁs‘ra‘r
“ad A w@al &, § AE AMIF
AgY A wrar g W ¢ a’arar%
1PM fag @@ §aT ad g
g S R fwx T ar Ezm
FrE =97 A gl | AT ZH XF
gfagm £ faq @ added gad
aft g 3 wweatst s fRam
wT ¥HT § | Al & "eanrd
A W gewiw faw wxar & I
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M@ W g oA @ § &
wiaa ¥ ia'r fagr &, &= faar
g ¥R W g fam s )
g7 Wt dwa ¥ § a2z  faa@
genH & ¥ H A g, PR R
3 ¥ oag faa) TEE & T A
agi &, w@fer mew W T g
fdl gEnfew w@m # A fo@ar
2 fadt ferg T § Ad &
HY-AL A AT R §, ey &
Tgd F fag =t w® § )
AT w1 FgaT B M T AAIS, |
qar 93 g7 gara fe awde Ul
gRAT & W g AT gHIX  FNWT
grar g W g @ fAafreg w9 d
Fesr @ #Fro oA Jfgr 1 gR
g@a ¥ gATv |fagw s <
QT ¥ g am & T
FeA =AfRT | -

# a2 g @ @ & gand
FOFIT H wEH A § A grar AT
qATHET A & U ) Aier ISt
wa g & wgx a@t & wefsmor
g7 U8 #7 W §

ot FeqATT WA ¢ AUIE GrA
St A HHT HAAA  (FwAT 97 o1 e
FAF TUS ¥ AW

i =wgawa fRet : ogw &t
ATCE WG & 1

o HEYATT A wAGT ST
a {am wiggs faw awg @
FFIAT  (YgEV Yw W@ § IEH
farer s (=ifgw o

sy agawa faw:  ag  oSEr
#Ad g fa gw faw-fey aimer
T MY fan-fayg & ards at
RUF H@IC R I H T G
Igsr FE TT-TE GO, ATA-
AR AMFY auF  I{; HIT A
@ 9d  9FA T 9T Har
AT & a0 IR ;AT #a7 A
ag AAT WEr g1 og Fg W Ag
g &t mwffley ¥ @3 & foo =fa
qeam@r o, SR @rar ar WY
qasr &  FFAT  9r | ag AW
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widr g SrggEm oI | A §
CE U TR I Bt c B S G
¥ Afgr | @A & gaw 9
AT fage A d@ avg Ft wHEAw
g fas ut famre m@r =g | O
ar wmifafeasr & fouer @ == %
fa sy wewre & arfefeas
TeH Agt €, widiEad feafariom
az”r & | S oTH avg & weAiu gt
Wi & ¥ gSoTeAa Heald § | 37— 38
g AR & 7 W ¥ geArd g &
g asm@am T T g oA AT
¥ W & 1 AT HTWIR AN
TEAT g @l ] A1 giaEdT Wi
qfeaTs 3 gFRAnEA a1 w4y ghaan
A HIT o ZH SAEC HHEAT &7 fAz1A
FIF 7 Fa1 TH OV & o) TY awear
FT fRerd <gf gnr 7 fam <waT< A gy
o7 78 & 36 AT ATwIE & AT, 35 7
& FFAra gAd F AT AW dar oW
6 UNHT AT 6 W@ @ i aw wiE-
arfydl, gieadt T &t faaay ety
IR oAU H A GTY | THAT HAGH 3
& fan 25 wxdeam St gad feader
fear & & foT 105 5o W =M |
Y HRAG F A gHAr ¥ A ¥
gemre At 7 agt, fafved AT =
FI | AT oA ¥ faelt w1 ag 9w
gar & far ghadl %0 geand 59 ferg 1
Er & T 7 ugd & ag ghes & W@
T E A1 ag Were AT g | A
af faraef wigh § gofag eawd &)
I A QT § HT (T A % I
foe =S g 918 &, are g iy § wF
& oo | 2g =@t qra § fr ag wae ¥
qfvads o1 7y g1 T T T AR WY
T ¥F 1 g ATS A g | FEE Y
FY AR HAT AMGT | gHIAU € 4
far 21 3my ga¥y Toerer v & @ied
WA g % ¥w ¥ faias are ¢ goman
TRE FAT g @R A H 1 R
faden: ATEEm oo T 91, WATHR
w0 g &% ferar ar fwme g w0 E |
&ar A wgt Teq@7 g far ag S
F gaver ¥7 faredt e @ OE <E@W
B9 uHo o AT §, fafazze & |
QI RIS @1 UHT AgF § | 9g #aT

[4 DEC. 1985 ]

Commissioner for SC & ST 198
—Discussion not concluded

WM | My W qE-gEat §

ATGET T N9 g @ goEw
wfa 8 fawre Al €1 W g fa amme
At & fag Toh-TEr AT A gt
g | § fafrey & FR9dum &y #
g |z aiere g fasr ancen § o7 gt
REER! IR AT § 1 & amar
gf feadsm g atmmdr i guen
a7 fagra Ag g arar & wagm
far qdr wifasr Jored &1 AYad Err
WEL B W AN Fi GHEAT AT
frerm &< @& | 3w iw ¥ amEw g
wAqd § wead § Ar g% A Agr
A § I Fe-Fizar & o A
HT ATEHTCE SAXT Y SaATH HRATe
F AT wIfRgw o adi qr g
Y@ W HeAIU wEur SEr "geAard
AF TRAATH o2 <& | § wAway
g W& SaveT #% Agr g A ntfaw Aify
H TET SIET FiiaT & owre Sy #Y
AT & fAgTA i @& | adl ar
o F 0 ATS afaet aT<Fi a¥®d T |

# wETNT Yy

4

s{oagaEs R o oaqET fey FY
& | S ST gAT WA AT agraT fod 3w
g STH! Ag SAAT ST QAT | WA FY
KATAT AT & | ATA Al g ;maara‘
Fi A STAY g SEATAT & 4TH aeE &
T ATY |y ager g qr g mtmr
gFAT IHT IS G § | AT gAT A
Al FIT X G gAT § A qf
§®agrq‘<hard%l CIEEE (i
FulE0 § wTHa &9 ¥ A AYAT ATEAT
g & a9 & s@u ag gred g
gE

W A A F/ T HT T TG |
afr & Fe=ry & T 7 frew 37—
38 a4l H T FH wg AT rA &)
A aTr T U 2@ &
qraT g OH: A § 0T GA-|UEAr
FE AT AT AT ? ;o {TvE iy
gear 2fed A mw w1 aar s«
fir gloadi &7 gar & o A AW
g a SHE ¥ oams ¥ dag TEd §
fagre & mxfour zeq gt fefese

D AW FT v
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[= aguaq fax)

¥ & 7T g1 1973-74 ¥ sTare
g3 qf gedal av F% digq 9T OF
g"@]’ ﬂfgo QO ng e ’»Tl'qf
@ et S & fawe  sisidE
7 fear 1 qea 9w fafaeex ¥ @6
Zigee e faar ger fawr #ify o
#hrie fafgeex @1 doz @ifew F
S AWAT 9n 58 §F A wW W
F AT W @ g | TA A FAAA

FArq A0 T W WTA A0
qrax & @' g | WI AT qEd

gifsd foud ag wfmad &1 =gas i
TR i FF Ag TAT @ B B/

g faan s §n<r ary & 7 agAl
=g fw f@ aar S % o
7 4T aF 79 gar ¥ wiwd ag

frar W R f?—? dZAT #1 A1 F
ghaard A g, Aked TIAAA
ELE R # & gfaard gara G5 F0
qFr & T4 7 qRAT WA i AG0
FH FLAT § W fg‘«g HEAT FA(E |
3 g qRAq g g zawd &
qIAAG Wadi AR % FE  ANA
sern 2 ST gens w809
2T 1 fagre ST ¥ |y Amg ) wen
Cgsdt § F A8ger grgg A0 A #
oy & dfea fazrd ¥ A& A &
T TaCq w sifgan (793¢ § gl
K3 B AT F ogrd § wregay oA
F Y 9¢ 37 ﬁw‘. ¥ aifAAr war
310F 73 wrger g foowo o wsr W
sr‘r T amn«r % m" g 3 U
¥ ooy 3@ sre oA owiT gedAwy
eI ag w7 Ty Qﬁa g It
§ awgdr frq dwx ¥ at gt
# S & wmy & Afwr sr faarx
¥ Wy & A IR T AL AwAT
siar Z 33T H oargw § fy oww
Faga It & ary & 9r frac
FHT 1

73 TE¢ w5 WL ER R
Israr g fa armr«’r T owedt ar I
S IR /G AT 1 ma fA-
faszy W SR sArw A8 g &
ag s 7§ T oWl & ar
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§ feafy w2 3 fa ga? M fage
¥ wrfeardr gfware 951 @ ¥ @A
¥ yg wrar g faﬁ mrfearfadt w1 gur
g wifeqt & A afl ww@ g afew
gfeq s &1 feeq o9 @ adl
# fozre & weax swfarfadl &1 Q@
ggard gfrg gra g8 &1 ™ T °
¥ fagqr gard gs & wre sfErd
H ogdsit & SR ¥ o geard adt
g 4t fyam @il o 4T -
FEN T Hd"w T 7 WA AEW Ed
yr gfEam A £ qeEs ard
T weed g ar ag Wl faae Seat

wrfgg | 7z aftgad 9AE w4 %
ATRa frar O Tifge 1 faad &

garad § qfefadzs e @i g
wsy F mad  zgw wsd 39
ardftges faa 80 fagre & wr W
TR STAINE WAIREY BT AMTIL
& fﬁ'{a’il’?ﬁ%l%ﬁ'«r JAHY FTS AG-
e Ad &) ag J:M‘ma e A& W
g adqr &\ wer a47g § T 5 7T
qEE A TRATT T <@ T AMCIIAT
sfaara &7 arT4T HIGAT H “afaa e
<qr 1 fager & 9 zrgre Saardes -
fax a_ar% LTIt 1 O B (R U
f w3 3@ T ¥ IO a‘rFail Ty
g3z ©F Aradty g ¥ g fw
qqT A3 & wefaarfgd F a0 H
w3 dfrr sifafgd &1 fan G
faar =3 qdt pi@r arg g T4
aft mifaarfed @ TAR ¥ 07 %
a qg Tgy T v arq a
TR w9 § o, AR AT gA
I E S RS (I B CE i
Fiw W a7 A AT 5200 A9
wT T80 farar 2 a‘-ﬁw ¥ %z @aar
T g P e AT A 3
FE TIFACA A Tpar qAr =iz
IIN H4T ST FB AW Fr SR
aiz X § or &7 AT AT WA W
g 399 Fra wAT F4 AL T AT
AEr A A WA FE w7 IAR
A3 gRWAT G % AT 9IF
aFr%‘ Fe e g a1 FAMAT AT 0
WE Far qa avgd- frad | qfadr
TCAFT g GH 1 AR WA Sﬁ{
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graTisia feafe & gaegn frare §
Txr FITEIH FH0FT & 1 77 a2 F1E o
"EIT 7FY 8, W s W Ag 8

P o< gfe o w4 S § AR
wa T W vrrFrr g1

T wEqAIY WT 2 FAT 7

i aguak faw . woww e
ge £ dnt #w| At R
ST §| &/ 9T we STAET |

zafwd & svd sag aww f
7a awent &1 sHfeg wa EREIN YA
oed fr gftsq e e ghaw
wifcardt e a7 wiw §8% "]
fee sy gEw  FFifn uy wnE
qET F Bled gr 1€ § fr a3 #
fews meies 3@ & o a9 Wi
snd. & Ay wifeea &1 yaet I
4T T FOATHT YT gHl 1 S d
gt axd &, e g & g F
& T3¢ sy wwet 3@ § me 9
e ol Y owTeET sudT Wi &y
T g FaET gAa AL | E e
%9? & gl qF TEAT FT AR
e g war g as AUAAT o G
f& 7 wifeaidr i gfoom age fedf
g% T4 WA | F Uy ghaare seraq
7w gk ger w £ ) Y
BNy ygd oF agl & gm owre S
yreaT wigd § gl 7
o wdT Sed amear 1 fagre
gr o # wmgar g f g dw H
é’ﬂcfr*cf'rugvzrrgm wfey
¥ ool § wady FEw fw oWy
weftrar g TR qAT ugel, o
age, annfsw qgq W diffeaw
Y, ¥H dmi u% st a-‘r T
wfaei & Hfezeams Fi 9 WG
'mﬂ?qaa'a'r?%mqaam & =%
wizivz @%, guves a%, o fa -
Hifadi & @ o €, gieHl ¥ 6T
I O o TWE A
Sa1 & gygd oY o @@ UsHfow
sygeqy 2y ¥ Fmad- & WA, UE TEl
arfgs svgerEraw v e i
gt F¥ we 7 qYEr faq | wwaT
0l qF 85~40 AY FE TE &, FA
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aamsamar@‘ru zafad
ATt AT 4% Te wr g we fuwar
ftmm GEr fowdmm oofead #
& @ § ot ftesd & ww THI
’A'T?TFH‘EI g T A T ¥
STHT =fgr WR S e 9%
ayet & fiow wr Sifgg | W
W & wrg § A HErAr 3 g
Fewr, sfe awn fr 3 arde Sl
& gafimr €9 ¥ 9 1 F w0
WE #Fr SETH YFEU W g HKR
WY T WAl F 1% AsAw §
iwd 6N yg 39, Wgeww 9gr
H o3 FTH g HTe W g1 30—
40 #df & wgrw uf g %,
ks YTREM Fi ARFAT §, Ag T

¥ WTUVEA FTY A STTFAT g b
¥ AN W G 8/ | %Y IFIRd -
e W STR F g ey § «AfEA
T E%ﬁ a'l'vm‘i{ g 5":{'.,n '{%’I‘T
wrfee ey Tgrr, d@i BH Y IEF YT
seradl S H.ooT ®wy § | guferd
¥ oX AT ¥ oty fys #Y, W
Tedt & WY H T WO FT GHR
CRGIE S O R A

oft gRmay Ao (TSEN) AW
Gﬁrﬁ.&:{ Wﬁlc&, 0 wad qat‘*r ]
gl ¥ WgT AT WIS T 5l
urqd ghess axrr aifeaifoay & e
Fi Agt ey & fad wegy fewr )
grerife o 92 1979--80 ¥ qur a3 Ay
g gfFw Sl & @y waew ¥ o
uTs; AVHY eTd a7 S eEw faar @
ey fad sme waff & owa g1
ECH fﬂfwﬁ YY ugA ANY gr I &
& gud fawer & el A gl
Fas F WA ® osar B0 GH T
gzﬁr e el wr vew ¥ T
ver wegy gt & P owE f g
fife 1981 WX 1982 §F & §,
F{fﬁ“ﬁ T QYR H W SEIAT FTH
Y ¥ IWT § | BWA egd s¥ mr
mr%%ﬁi"«"‘? safa & & §
T e Hqos wE g Wik A
TS wd 97 B fesiv avRT-
sfadt qt 7@ ¥ afaa fex oy Tar
wgea ¥ Al aga ¥ fug dw frar

Coa -
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[T gFvaT wo]

& 3atad, g8 T w1F fya wse
FOAT HAWE GHATT § | A,
#eﬁ HqEgaT, ¥ mgav—s' FIEL T
weqee BT F FAE B UF
difen gard A A1 IGF g gaul
T84 FIF A IR fAar 97 | 39
I 9T ARAT A 4§ WiwAiEA AT
qT HT Fa1 f5 ww gwR wrd s
g dia ® ¥ v ogh wf
T g4 * B 4 wied HiL
gd wit gad wfgy 1 wiast 53
FET g & I oWTF A 9L U
WL 8, ®4iq @weator fqaa &1 9,
Figa e sfie g & wid feges
FIET AL 5]'341('3 eI T A &
WX |7 wI9F ®at 97§ WL AT
I WIT 43 N F T wigd
arg fafege & o § 1 3R faqd
Al T owyr foowg I a:rrma"r
¥ an HIET wET W AT
gresq & &t % fa3 o ad far
t, W OZIR WAl ¥ ’r‘a&&m Fa
| (STdaT) AF T &g AT AR
TAZT TS gar & WX AT AL
urir gq agl g7 94 9T 3@ qiw ¥

& AT 793 73S NE AT ARE
E-:qu?vrq oS qw oa fadra @ B
qgT FO P W & AFT F WIAw
srr:r HeFT Sy T Jr<BF g MWK
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THE VICE-CHAIRMAN (SHRI1
SANTOSH KUMAR SAHU): All
right. The House stands adjourned
till 2-30 p.m.

The House then adjourned
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The House reassembled after lunch at
thirty two minutes past two of the clock.
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faai, 2qemaas @ f& gz wadRe
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ag TRAT I WEA B |
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gF A ENr JtFd g | gW A 39
F9A HIT@ marar fw g o
AN Ay TSHT AT, TAMHFATR HT
SEYCE I U TR §
o1 WA K Seg g4 Sl &t

” >
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3'0133%;.& 'B. RAMACHANDRA RAO

(Andhra  Pradesh): Madam Vice~
Chairman, T would like, first of all,
to take up this subject pointing out
that for the first time, after several
years, perhaps we are taking up for

s, hsVe |
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consideration a large number aof these-
reports both of the Commissioner as
well as of the Commussion, This could
have been done yearly so that we
could have had yearly review or at
least a biennial review. I would like
to suggest that instead of taking up
these reporis together, if we take up
a smaller of reports, we will be able
to have a detailed discussion. In fact,
we hardly had anytime to go through

all these reports. This is only 5 smalil

suggestion.

Before I proceed to give, in brief,
my own observations, I would like to
make a brief reference to the Mandal
Commission, not that the Mandal
Commission had given many great

222

suggestions  which any Government
could implement. But there is cne
important suggestion given by the

Mandal Commission, which we have
to examine, dt the earliest. One of
these is that, there are some commus-
nities which are so backward, so
downtrodden, perhaps, on the same
level as Scheduled Casfes and Sche-
duled Tribes, if not worse, which have to
be brought into this group. There are
some communities like, for exam-
ple,—a couple of Members have men-
tioned this—washermen, fishermen
and a few others who are living in ab-
ject poverty and all these cases must
be taken up by the Government as
early as possible in order to have ac-
celerated development of these com-
munities. ’
The second point which T would
like to mention is about minimum
wages and land reforms. I think, a
lot of statistics has been given in
these reports, But all these reporfs
show that many of the Chief Minis-
ters have not even responded to the
queries from the Central Government
to implement these as per the patio-
nal guidelines laid down at the Chief
Ministers’ Conference held on July
23, 1982, and it is more than a decade
now. The question is, how can land
reforms be implemented unless the
State Governments respond promptly
and take effective steps? Th& statis-
tics are revealing that only 69 per
cent of the surplus area been taken
possession of and distributed and the
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rest of it is lying in spite of the fact
that the decision was taken more than
thirteen years ago. The Central Gov-
ernment should take a special nole of
this fact.

My third point is about economic
development. In the matter of bor-
rowings by the Scheduled Caste
community, for industry, for develop-
ment, for marketing, for trade, ete.,
you will find that the ratio is 1:3 to
1:4 bhetween the Scheduled Caste
rommunity and the rest of the com-
munities. This shows that these peo-
ple are unable to absorb the facilities
that are already gavailable. What are
the causes? These should be examin-
ed. Actually even in the case of

the special comnonent plan, tribal
development plan, the allocations
made by the Centre to the State

Governments have not been properly
and fully utilised, they have not becn
able to implement the programmes. 1
do not blame the Government. This
iz due to the inability of the people
to absorb, But what are the causes
for this; lack of education, lack «cof
training, lack of, what you may call,
supporting organisations which give
them the benefit of guidance. 1 Have
a feeling in this respect that Gov-
ernment can use the voluntary orga-
nisations, take hely from these orga-
nisations. This would go a long
wgy. I think, instead of the Govern-
ment trying to  implement  these
programmes through the bureaucracy,
well-established and well-oriented
voluntary organisations woulg be
able to do a lot more good to these
communities.

The lagt but one point I would like
to make is regarding education
"If you look at the education field. I
think all of vou will agree with me
that education is the kev {0 develop-
ment of any country. If you do not
give education to the people any
amount of money would be a waste.
It will either go to the middleman
or he will'squander it away on drin-
king and the various ill effects that
will follow. So in the field of educa-
tion, any analysis from Scheduled

224
—Discussion not concluded

Castes and Scheduled Tribes has
shown that 50 per cent of the drop-
outs is at the fifth class level, The
prercentage of educated people in the
higher education is very very margi-
nal. In fact 1 can give the figures
which are already there: 14.7 per
cent are educated amcng the Sche-
duled Castes and among the womcn
the percentage is 8.44 which is a
deplorably low percentage, 1 think
somethink drastic has 1o be done
in the field of education and
T hope in the new Indira Gandhi
National Open University something
will be done to reach these people
who are far away no{ only from the
cities but also from the villages. They
are cut off from the main villages.
So if this Open University can  at
least reach them and give them Llhe
benefit of education, I do hope that
they will be able to come up.

I would like to mention another
factor here. In the case of the Re-
ports of Commissioner of Scheduled
Castes and Scheduled Tribes, a lot of
statistics was given about how many
clerks were appointed, how many offi-

cers were appointed and what per- - -

centage has been implemented and

so on. But very few are aware of the

fact that in 1976-77 the University

Grante Commission had introduced

reservation in ‘the higher educalion

field at the entry point—namely, at

the Lecturers’ level. It is now nearly

9 years since this was done and in

two Plams this has been implemented,

but no analysis has been made as to
whether this decision has been
implemented and what the effects
is of that in the matier of re-
cruitment  of teaching  staff. 1

was a member of the  Univer-

sity Grants Commission as its Vice-

Chairman. At that time we had drawn

up the plans ip 1976-77. but to this

day I do not find any analysis of this

beneficial resolution of the University

Grants Commission communicated to all

the universties and colleges. My own in-

formation is that these have not been im-

plemented, have rather been ignored .
and the UGC has no machinery for -
monitoring! these recommendations.
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plemented, have rather been ignored and
the UGC has no machinery for monitoring
these recommendations. ‘

I would also like {9 mention one
other important factor, I think at
the time when Prof. Nurul Hasan
was the Education Minister, it
was pointeq out to the Educa-
tion Ministry that in the Instilutes of
Technology and the Regional Engi-
‘neering Colieges there 'was reserva-
tion byt hardly 2 to 3 per cent came
up to the level of these institutions. A
Special Committee was appointed
io bring them up to that level. Cer-

2in decommendations were made
by a committee of which T was the
Chairinan, but they were all put in
) <old storage.

The two major defects in the rpnat-
ter of education of Scheduiled Castes
are the following. One is that they
are weak in English language with
the result that they are not able to
get through any interview. This is
because you have the single teacher
schools and municipal schools where
the knowledge of English is very
very poor. The second is that they
are poor in science and technology.
In most of the science colleges you
find that even if you introduce re-
lservation, there are no candidales
for that, This is important since this
also helps them to come up indus-
triaLy. My suggestion would be that
in the matter of education, especially
with reference to Scheduled Casles
and Tribes, we tnust take care  of
tnese factors sg that overall deve-

lopment of this community can take -

place.

The last point which might be con-
sidered very controversial but which
1 would like to mention is, at the
time when we have introduced reser-
"vation perhaps for the last so many
Plans and when some people from
the Scheduled Castes and Scheduled
Tribes have come up above the pov-
erty line, when they have reached the
level of the third or fourth genera-
tion, when many people have pecome
officers—IAS officers and other—
ig it necessary to give further sup-
port by way of reservation 1o even
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this Scheduled Caste community after
they have gone through two or three
stages of reservation, when they
have co ne above the poverty level,
when they are quite rich when they
are able to send their children fo
what we call public schools and when
they are able to compete equally with
the rest of the community? I would
like to pose this question whether the
Government cannot take a decision
that the reservation may extend only
over two or three generations till they
come up above the poverty ling so
that their unfortunate brethern at the
Jower level can get the benefit. To-
day you are in a position in whicn
among the Scheduled Castes and the
Scheduied Tribes you have a neo-
rich class, and they are the people
who are enjoying these benefits, and
these are the things which are lead-
ing to agitalions like those in Guja-
rat. T would like to sound a note of
warning to ali the people concerned
that this reservation issue must be
examined from that Ppoint of view
within the ambit of the Scheduled
Castes and the Scheduled Tribes.
There must be an economic crilerion,
the criterion of the level to which we
have come. How it has to be imple-
mented is a matter of managerial
techniques that we should follow. 1
wouid like to suggest that unless this
ig done, the real Scheduled Castes
people who are down-trodden, who
have come up the hard way, will
never be able tc get a chance. This
is the warning I would like to give,
that the country will face unnecessa-
rily other agitations unless we exa-

mine this in great depth.

i

1 am closing in one minute. Shri
Rajiv Gandhi has taken very keen in.
terest in our down-trodden people.
He has visited a number of tribal
areas, and he is continuing to visit
many. He wants to take the country
forward into the 21st century using
all modern technoiogy and the bene-
fits that accrue of the development.
But I am afraid, a country which has
got 50 per cent below the poverty
level would not be able to go into the
215t century umless the basic th.ifis

]
-~

>y
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are solved. Eradication of poverty,
education for all people shouid gct
the highwst priority 1 our country.
and the castg distinetions shoulg be
gradually eradicateq from *%his coun-
fry. No country can progress with
such large caste distinctions exisling.
That 15 why, I would like to suggest
in the end, while concluding, fhat
our ullimate aim should be to cbolish
these caste barriers, the reservations,
by the time we reach the 21st con-
tury.

PROF. . LAKSHMANNA (Andhra
Pradesh); Madam Vice-Chairman, the
fact that the Governmeni thought it
fit to plate as many as 11 reporis
pertaining to the pericd 1974158 to
1981-82 for the consideration of this
House is a {estimony to the lack of
interest which is being shown by the
Government in the well-being of the
Scheduleq Castes, the Scheduled Tri-
bes and other backward classes.

Not only that. The Constitution
thought it fit to have an officer, known
as Special Officer for monitoring the
work on the Schedule§ Castes and
the Scheduled Tribes. In pursuance of
it the Commissioner for ‘Scheduled
Castes and Scheduled Tribes was ap-
pointead, Until 1981 the Commissioner
who is having conslituzional autho-
rity, was having at least some powers
io evaluafe, to monitor and to com-
ment upon the programme as they
are being implemented all over the
country. It is indeed unfirtunate
that slace 1981 onwards there has

been no Commissioner. What is more -

interesting is that a Commissioner
was appointed in the year 1984 on
February 25 I am happy to state that
a good friend of mine, Dr. B. D.
Sharma, has beend appointed, who
happens to be the Vice-Charcellor of
the North-Eastern Hill Uniersity. But
he is not able to join because the
Education Ministry did not think it
fit to appoint a sueccessor {to him,
That is what I understand. This is
the seriousness with which we are
dealing with the problems of the Sch-
eduled Castes and the Scheduled
Tribes.

—Discussion not concluded

On the top of it, in the year 1978.
without amending article 338 of the
Constitution we have also appointed
the Commuission. The Commission wa#
in force for about four or five years.
We had four chairmen of the Cum-
missions, The last one was in position
till the beginning of this year; and
she retired on becoming Minister. In
the meanwhile, three members of the
Commission also ceased to be in ex-
istence with the result that—if I
understand properly there is only one
member of the Commission in posi-
tion today. That means the two orga-
pisations one which is Constitutional
and another which hag been created
with the purpose of overse=wng things,
is functioning without the Commis~
sioner and at least four members of
the Commission. This shows the seri-
ousness with which we are trying to
tackle the problems of the Scheduled
Castes and Scheduled Tribes., I  see ~
no reason why the Goverament felt—
whatever may be the thiukir.g of the
Government—that if there has to be
a broad-baseq Commission they did
not make attempts to amend the Con-
stitution first and then make the Sch-

eduled Castes Commissicn as the
Constitutional Body. That has not
been done. On the other hand, the

Commission has not been revived. It
is true that a single Commissionar
who is a Conslitutional authority,
perhaps, will not be able o deal with
the problems of a counfry as wide
and big as is ours. Theretore, I sug-
gest that a via media can be follow-
ed. After all, the Commissioners posi-
tion as per the Constitution is cnly
as a Special Officer. Theretore, the
Commissioner’s post may be upgraded
to that of the Chief Commissioner and
three or four Commissioners may be
appointed under him. who can deal
with the problems in the four corners
of the country effectively. If that is
done. I am confident that a Constitu-
tional authority like that of the Chief
Commissioner can have adequate
powers, rights and privileges to eftec-
tively monitor the varipus programmeg
that are supposed to have been started
for the well-being of the Scheduled
Castes and Scheduled Tribes.
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Having stated the need for looking
at this problem from this point of
view, I would like to go into the prob-
lems of *he Scheduleq Casies and
Schedulerl1  Tribes. The problems
of Scheduleq Castes * and Sche-
duled Tvribes, as rightly pointed
out by some hon. Members, could
be lookeq at from social, econo-
mic and political point of view. The

iounding fathers of the Constitution.

thought it fit that unless a political
foundation is afforded for the Schedul-
ed Casteg and Scheduled Tribes popu-
lation to be the effective instrurents
in the decision-making process of the
country, the problems of Scheduled
Castes and Scheduled Tribes will not
receive the due attention. Therefore,
the policy of reservation in terms of
seats in the Assemblies and the Par-
liament has been done. ’
Then, they also thought it fit that
unless the Scheduled Castes and Sche-
duled Tribes overcome certain handi-
caps from which they are suffering—
taking the analogy of the race—the
Scheduled Castes and Scheduled
Tribes would not be able to compete
with the rest of the country in mat-
ters of employment, etc. Therefore,
there had been reservations in educa-
tional institutions and in employment.

Now, the question arises that there
had been reservation policy in force
for 35 years. If the reservation policy
had been in vogue for 35 years, there
had been no commensurate develop-
ment in education or in employment
for the Scheduled Castes and Schedul-
ed Tribes. Is it the fault of the Sche-
duled Castes and Scheduled Tribes?
Therefore, is there any justification for
starting the types of agitation which
have been started in Gujarat? This is
a thing which all of us have to very
geriously think about it. As it is made
out earlier, even today the share of the
Scheduled Castes and Scheduled Tribes
population in class I services is not
more than 6 per cent. It is 4.8 per cent
and 1.18 per cent respectively for Sche-
duled Castes and Scheduled Tribes.
This is the position and in spite of the
fact that there has been reservation for
the Scheduled Castes and Scheduled

!

e
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Tribes ia the Assemblies and Parlia-
ment, I would like 1o ask one simple
queslion. If perchance, the reservation

_ has to be taken away, thea. how nany

of the Scheduled Castes and Schedul-
-ed Tribes candidates 'would be success-
ful through general constituencies if,
really, they have been raised to a level -
where they can be competing with the

other communities. 1 know of instan-

ces with regard to one or two cases

where the Scheduled Caste and Sche-

duled Tribe persons ventured to con-

test through general seats and were

badly defeated. We have had instances

of that nature. . When one or two lea-

ders, as pointed out by Professor Ra-

machandra Rao that have taken ad-

vantage of situation, one should

not be within the fold of the reserva-

tion policy. Therefore, he should go

tc a general seat. This was the noble

aim with which Late Shri D. Sanjivay-

ya moving away from: the reserved

constituency, contested a general con-

stituency. only to be defeated and

thereby making us loose an eminent’
administrator, an eminent educationist

and an eminent statesman on the floox

of the House. Therefore, we have to
very dispassionately, and objectively

consider whether politically speaking,

we have reached a stage where the

Scheduled Caste and Scheduled Tribe

population is in a position to compete

with the rest of the community for the

political positions and the decision

making bodies. When we come to

Education Commission i.e. the last
Commission, there is the Fourth Re-

port which says:

“the deplorable position in which
the Scheduled Caste and Scheduled
Tribe population, generally, women
among Scheduled Caste and Sche-
duled Tribe peaple are today in the
illiteracy bracket. The position is
very deplorable.” :

Even after 37 vears of avowed efforts
by the entire socicty which is groaning
and which is grudging today that they
have been getting all the benefits,
what is the net result? The education
and literacy among the Scheduled
Casteg and the Scheduied Tribes men
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and women is far below ihe general,
average in the country. Therefore,
this also needs a careful look on the
part of the whole country, the whole
society, when we talk about the pro-
blems of the Scheduled Castes and the
Scheduled Tribes. Secondly, Madam,
when we talk about the other aspects
I had occasions to conduct the studies
into the Schedules Castes. I had at
least, three major studies. Two of
them are of importance for us. One
was the educational problems of the
Scheduled Castes and the Scheduled
Tribez students. It was a national
study. 1 was Director in Andhra Pra-
~desh and something which has been
revealed through these investigations
is an eye-opener for the society as a
whole. In one of the village schools
where the study was carried, the in-
vestigator came back to me and said,
“Sir, unless you come and talk to the
students, the boys of 9th and 10th clas-
ses, you will not be able to have our
survey and the questionnaire filled by
them.” I happened ‘o go to the village
schoocl, A boy gave a very interesting
and revealing story as to why he was
opposed to reservation. Madam, this
is not tne general public, who is op-
posed to reservation. This was a sche-
duled caste boy of 9th class, who was
opposed to reservation. The reason
given by him was very interesting. He
said that there was a time, a few days
back when his sister was ill. His pa-
rents, who, had gone for work, they had
not come back with the result, that he
had to ccmstantly look after his sister
and he was not in a position to do the
bhome work that was given to him. So,
he could not do the home work in the
night. Next day, when he went to
school, the teacher asked the first one
boy, what. about your home work? He
happened to be the son of the Sar-
panch. He said, Sir, yesterday, there
were some guests in the house, there-
fore, I could not do the home work.
The teacher said, okay, I can under-
stand when guests come, how can you
do the home work. Naturally, you have
to be with them and all that. Then
another boy was asked. He gave an-

—Discussion not concluded

other explanation and it was satisfac-
tory to the school teacher. Then the
turn came of this boy. He was asked,
“Have you done the homework?” He
said, “No, Sir, I could not do it be-
cause my younger sister is not doing
well. My father and mother have gone
for work and they have not returned.
Therefore, I did not have time to de
it.” And what was the reaction of,the
teacher? He said, “You fools! You are
a dead-weight on the society. The
Government is doing so much for you.
The society is doing so much for you.
We have given you reservations. And
you do not improve yourselves. You
do not want to study; you do not want
to do anything.” The boy says, “My
only fault is that I belong to the Sche-
duled Castes. My other fault is that I
happen to be in that bracket which i¢
supposed to have reservations, foi
which I have to undergo all that. Sup-
pose I had not beea having these re-
servations, at least I could have told
him ‘You have no business to say that.
I had some work.” But if I now say
the same thing, I will be singled out
as if I am .trying to eat away the
money that the society is providing for
me.” So this is the state of affairs im
which the whole policy of reservations
has landed itself Therefore, the entire
society today hag to sit up and dispas-
sionately consider whether it is pos-
sible to really do something for these
unfortunate brothers and sisters se
that at least in the society of tomor-
row, in the society of the 21st century,
about which all of us are dreaming se
beautifully, their dreams will also be
beautiful, if not fully beautiful at
least somewhere near beautiful,

Then coming to the third problem,
namely the economic problem, as has
been pointed out by Members on both
sides of the House, the society is still
having almost 30 per cent of the peas
ple living below the poverty-line and
it is needless to emphasise that the
bulk of these people who are below the
poverty-line are constituted by the
Scheduled Castes and Scheduled Tribes
and other backward classes, whict
means that, as far as can be imagined,
the majority of the Scheduled Castes
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and Scheduled Tribes people today are
suffering below the poverty-line. Even
the third report of the Commission,
the fourth report of the Commission
and so ¢n and so forth, have very
clearly stated as to how the whole
question of land ceilings and land dis-
tribution has not been aftended to
properly. In this context, I would like
to suggest one more thing. That is,
you will not be able to solve economi-
cally the problem of the Scheduled
Castes and Scheduled Tribes unless
right now the Government takes a de-
cision to go in for small-scale indus-
tries in (he villages on a massive scale
and to make those who belong to the
Scheduled Castes, Scheduled Tribes
and other backward classes real part-
ners in those industrial programmes.
That means, unless we create employ-
ment opportunities which can give
them: a new confidence that they are
not merely workers, that they are not
merely workers who are working for
the production and productivity of the
country but they also have a share in
what they are working for, I assure
you, those people will not be able to
get out of their problems. - -

Therefore, look from any angle. I
am not even saying that there is a
bloody revolution round the correr. It
is for the entire society to critically
look into the problems. analyse the
problems and see whether there is any
scope, whether there is any undercur-
rent which is really creating condi-
tions for a bloody revolution. It is for
the entire society to think about it.
But even without that, even without
saying that there is a bloody revolu-
tion round the corner, one thing is cer-
tain, that you cannot have hungry men
and women, illiterate men and women,
people who have nothing to protect
themselves from inclemencies of the
weather, who have no roof over their
heads, for long. Therefore, since all
the people or the majority of the peo-
ple who are denied of these opportuni-
ties incidentally happen to belong to
the Scheduled Castes and Scheduled
Tribes and other backward classes,
there is every possibility of such peaple
raising their heads. Don't say when

I_ o
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they rafse their heads that they are
raising their ugly heads. Now that
for the first time there is a Minister
for Welfare as a whole. I would re-
guest the Government to correct scme
of the things which are there and
which are responsible for this state of
artairs, to see that the agency which is |
supposed to monitor is in full swing
and is provided with the necessary
teeth to deal with the situation. Se-
condly, you should ensure that the
Scheduled Castes and Scheduled T.iuves
people continue to be in the reserva-
tion ambit so long as they form the
bulk of the groups which are living in
such backward conditions. OQOtherwise,
cne may even go for the antyodaya,
as suggested by Prof. B. Ramachandra
Rao; I have no objection to that. You
for the neo-rich
who form the top crust but so long as
there are people of these groups who
are far, far, below the comparable
average of the country you will have
to think in terms of reservations for
them, you will have to think in terms
cf making an all-out effort to free them
from the social disabilities they are
suffering from; you will have to create
conditions of employment, of work, so
that these people have enough to work.
enough for employment and in the
process they reach the minimum aver-
age of the country. Thank you.
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SHRI S.W, DHABE (Maharashira) ; Madam
Vice-Chairman, we shall take only the time
which is allotted to our group. We do not
want to take more time. The gquantum
of the time allotted is already mentioned
there. But I will be very brief, as directed
by you.

-

Madam, first of all it is not clear a®
to why the reports of 1980-81 of the Com-
missioner of Scheduled Castes and Scheduled
Tribes are being discussed  in 1985.
Why  were the reports given late
and if not, why they were not placed before
the House for discussion earlier? This T
would like the Minister to explain. The
second point which T want to raise about
this is that in connection with the Seventh
Five-Year Plan a statement was made in
this House and it was stated that the Govern-
ment of Ipdia is going to review the policy
about the Scheduled Castes and Scheduled
Tribes. If that is so, what is the thinking
of the Government in the Seventh Five-
Year Plan when the final document is made
and what is the approach to the problem
and a:c they going to review the lists in view
of the large number of agitations going
on in the country, ant-reservation and others ?
The basic melady in our country is that in
spite. of all our tall talk for the poor and
the downtrodden in two spheres we are a
total failure, one is education and the other
is ~mployment. If there was free.education
to all, the incidents would not have happened
in Gujarat and the problem of reservation
of seats would not have arisen. We could
not even fully comply with primary edu-
cation. -Therefore, free education is a must
and should be considered as a  fundamental
right of every citizen in this Jand and the

. Government should create conditions for the
aame., Secondly, I come to unemployment.
The more the population, wider is the gap of
unemployed people to employed and even-
though we are talking of expansion of industries,

actual employment is sh- inking and has
4.0 P.M been eroded. For emplovment, labour

intensive programmes as has been sug-
gested  like, Tead construction, work connected
with national river grid etc., have not been
taken up on a larg~ fcal>. Coming from
Maharashtra, I would like to point out that
the number of agricultural labour is the
highest, 53 per cent, in Yeotmal district ot

|
|
|
|
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Maharashtra, in the whole country. This
is because there is no employment and they
have been uprooted from  their lands by
the peasantry. This is a phenomenon which
we have to face. As it is usually said, we
are on the top of a volcane. If the un-
employment problem is not going to be
solved, then, all these plans will have no
meaning and there will be no meaningful
progress in our country.

So far as these reports are concerned, I
would like to quote from the report of the
Commissioner for Scheduled Castes and
Scheduled Tribes, for the year 1979-80 and
1980-81; in Chapter 3, para 3.4, the Coms-
missioner has said

“Though we have n. made much head.
way quantitatively .. :

The finding of the Commissioner is that
t ¢y have not | been able to even fill up
the posts. He says further :

%, .whatever has been achieved has not
percolated down ta the weakest among
the weak., In service matters, the bene-
fit of reservation could not be distri-
buted evenby amongst various castes and
variotts tribes for various reasons parti-
culatly due to the very luw level of
education among the weaker of the
scheduled communities. The  present
state of their condition deserves greater
attention than given earlier so that they
also are made capable to comp-te along
with others for a meaningfi]l place in
the mainstream. Their level of edua-
cation will have to be raised with special

care.”

Therefore, the real culprit in  not giving
benefits or social justice to the  Scheduled
Ciastes and the Scheduled Tribes is  the
Government and its policy on  eudcation.

If these p=uple ar= not given prop=r educaion,
if public schools are not opened in  tribzl
and other arveas, w'.ere they are needed,
how can their level of edncation be improved
and how can they comp-te with those
w'ip have already achieved higher standards
of education? Therefore, this problem of
sacial and econontic backwardness canng t
be solved m-relv by making some ad-hoc
arrangements. Toere should be a change,
a radical change, in the policy, so that
cducation is provided at the lowest level.

Secondly, as regard. the services and
reeruitme~nt, including the question of pro-
motion, I would like to kiow whether any
study has been made on the backlog in
the matter of services, in the case of Sche-
duled Castes and Scheduled ‘Tribes. I
would lik~ to know whether there is pro-
gramm~ in the Seventh Plan to remove the
backlog. If we are not able to take any
action in this regard, this will go on increasing
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€very year a,ﬂd this will b(ccme a peimanent
feature, we will be only talking in this House
and nothing will be done. Therefore I would
like to knrow fion the hon, Minister whether
there is any plan, whether there is any target,
to remove this backlong in the matter of
employment  of Scheduled Castes and
Scheduled Tribes, At this juncture, T wonld
like to remind the House, particularly my
friends o v ther side, about thr Mandal
Commi-s o s eommendations, T'w « ree
comnye wlations are far-veacl:ing ar.d l'mp()r-
tant. S .cizlly backward commmuiities are not
the Sch il @ Castes and the Schediled
Tribes o ly There are also othe) commu-
nities which arr backward in regard to whon.
comprelie sive  recommendations have been
made by the Mandal Commission. But un-
fortunat' Iv. the  Central Government hag
taken ai ostrich-like stand saying that they
have sent it to the State Governments for
impleme 1. ic In  fact, the Ceritral
Government owes a responsibility to all
the backward communities. They should-
evolve a comorehensive policy and imnle-
ment it. They themselves should come for-
ward and implement the Mandal Commis-
sion’s recomamendations. My  Party s
committed to this; we have passed resclutiors
to the cff.ct that the recommendations of the
Mandal Commission should be imyplermented
forthwith. The reports of the Commissioner
for Schedule Castes and Scheduled Tiibes
are closely linked with the recomrendation
of the Mandal Commission. I  would lik,
the Minister to clanify, what is the stan
of the Government on this matter ?

&Y FEITA TA: ARTA I8~
quenel AEEAT, § AINAT  sHAy
TAE FAE TN A F7 g
g @ § & SR aqglag
qa-wiledt & wag ® v @ 41
g 7q2 # fFw ¥ faw gaga
fasr @ 1wt Y ¥ Ygew #
feggea 1 W A TIE AL
T AT 1 3H MW w7 AqIE F
DA ABAGR AT AT ATQ T
gt T At w1 fTme gt f7ap
A5 91 ) FI@AER & AT 9%
s ar fasfea fear 9m, s
gay A™A = AIE 7§y
faar 189 % gr & owmae
fegeam 7 e ol sk Andree
Co¥FwA ar [FUT wEal f{uw ow@mo
L@ WINE A T w89 4y
qrfaal ¥ W@ an "@faam T30
qr@ w1 ARG FeER aes
CHeAl SN WEAIET W1 A 2@¥G AT
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WEASTGT W &9 | {vud 38 aut
q gk m § sa-wsfedi sicgram
dl A gfwdatar fsam (3
g @ SER W wWer a@ )
I & Hfawwm 7 oag wma d—
We, the Peaple of India, having sclcmnly
resclved to constitute Trdiainte 2 Scwe.ign

Socialist Sceulrs  Democratic Republic ¢~ g
to secure to all ite citizens :

Justice, social, economic and polivical;

Liberty of thought, cxpression, hiliif,
faith and worship;

Equality of status and  of oppor tunity;

and to promotr among them all

Fraternity assuring the dignity of the
indlvidval ad the unjty and “integity
of the Nation.
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Ffa & fear & or Wi @ A
Ta A1 wEw g B wigyw g &
e ¥ gl A owmwid N
3’\'5,'{% 3 LRI - I sfﬂja
# Adimd gar TEH 1 wr-wifaa ox
N AWML A I FAR 9T qrET )
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fa & gqfer, fad @tv g9t gnx
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e it £ o33 oSy
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SCUIEAN LI U S L
g ST T g% wmT o fawarm
tF mad N 7w oW
T AR mwigw d9Ao0d 4 T4
s ff geTd T wafea v

Wg|¢$ GG
A # gt § e Ay gw

W’Hﬁmﬁi I AT
TFEIC FL A FEwT faw aw

Eb‘r.‘\ FEGT
F AT 3T AN F AgS =T AT

wET W OWEAT FE OAZAT g

Tt 21 gad vl g F AT g,
I oA ¥ A w8 g
G F g AT FA a,

A W 4 {4 da

qAT G5 T

AN ¥ FEA WAl g B owe,
s fag a &7 7 &< 3w anr
WA AEE T I A A FEw
AT T WX a9 KT FEEE FT )

Zq WEET % 919y F oy9dr A

#T &R F@ | AT
THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU) : Yes, M.

Ghulam Rasool Matto.

SHRI GHULAM RASOOL MATTO
ammu and Kashmir) : Mr. Vice-Chairman,
ir,itis cxactly thirty-five yeais agothat we,

the people of India, gave to ourselves a
Constitution and this Constitution, under
articles 15, 16, 17, 18, 23, 25, 29, 33, 38, 46
!64) 244, 244.‘*) 273, ZQO‘X) 337, 332, 334,
335, 338, 3309, 340, 341, 342, 371A, 371B
and 371G, gave provisions for the Scheduled
Castes and the Scheduled Tribes. I have
given this long list only to impress upon the

7 .f
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Government that the founding fathers of our
Counstitution had kept in  view the standard
of our Scheduled Castes and Scheduled Tribes.
Now, what is the situation todey ? In the
first instance, I would like to draw the atten -
tion of the honourable Minister to the fact
that the Twenty-third, Twenty-fourth, Twenty-
fifth, Twenty-sixth and  Twenty-seventh
Reports of the Comms<ioner for Schecduled
Castes and Scheduled Tiibes, and the First,
Second, Third and Fourth "Recpores of the
Commission for the Scheduled Castesand
Scheduled Tiibes are being presenucd here
and discussed, all at orce, Under the Resglu-
tion of the Government of India, under
which the Commission for Scheduled Castes
and Scheduled T.ibes was set up, this Com-
mission is required to submit to the  Presi-
dent areportofthe activities annually. Now,
we are here discussing a Repait wihick per-
tains to the year 1974-75. I would request,
Sir, that if this discussioh has to he mean-
ingful, it should be presentced in tinw su that
we really know the situation.

Mr, Vice-Chairman, Sir, coming 1o
the Third Report pertaining to .Amiil 16380~
March 1981, the situaion is thatsofar as the
beneficiarics of land distribution are c¢on-
cerned, ] am giving one instance— in Andhra
Pradesh where, I think the Congress was in
Power i those days, ot of a total of 20.08
per cent, the bencficizries «f and cllotment
only 1.3 lakhs were the  Scheduled
Castes and 0.30 lakh  Schedulid  Tribes,
This is a very sad situation. :

Second point that I have to briny  to the
notice of the hon. Minister according to this
Report is with regard to consolidativn  of
koldings. Now, unloss this is done, the
weaker scctions are not going to be  bengfited.
Now, what is the position ? According to
this Report it lias beel reported 1hat the
inplementation of the programame of  conso-
lidation has seen extremely patchy  and
sporadic. Only about 45 million  Thectares
of land, thatis, about une-fourth of the con-
solidable land, Fas been corsolidatcd 1l over
the countrv., Now, if this is the shunation

how will this benefit will acerue 1w these,
people ¢
Mo,  this Commission had reccanmended

that the administrative mackinery mav  be

strengthened in States like Bikar, Gujorat,

Kerala, Madhya Pradesh, Maharashtra,,
Orissa, Tamil Nadu and West Bengal, for

takingearly possession of suiplus Jand,  Now,

action is not taken, For that purpose, if

need be, the Report had stated that  spicial

courts may be set up in sclected  Stats to

enforce the revised ceiling laws. This  has
not been one, with the 1osuit it e lots

of the Scheduled Castes and Scheduled Tribes |
remains die same. .
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(Shri Ghulam Rasool Matto)

Then, since the lists of ‘Scheduled Castes
aml Scheduled Tribes appearing in various
orders are nnt fully rational and contairas
anomalies, the
that the Government of India may bring
forward suitable legislation for revision of
Scheduled tastes and  Scheduled Tyibes
Iists to remove the existing anomalies, Now,
what has.been done in this conuection no
body is aware of.

Now, with regard to the swplus land, the
Report clearly stipulates that it is noted that
out of 26 67 lakh actes of land taken into
possession, 18- 4 lakh acres have been distri-
buted so far and 8 26 lakh acres of land is
still available for distribution. The Co-
mmission  attach great importance to the
disteibution of surplus land and strict endor-
cement of land celling laws. The Commi-
sgion recommends that effective arrangemen t
for quick distribution of land may be mad¢
with regard to the economic development, the
" Commigsion has recommended :

“It is understood that even after obtain-
ing 70% to 80% of the required amount fromi
the financial institutions, and applicant is
required  to  manage amounts ranging
between Rs, 50,000 to Rs. 80,000 to put the
vehicle on the road and many a time this
is beyond the capacity of S cheduled Castes
and Scheduled Tribes persons.”

Obviously, it is impessible for a person of the
weaker scctiont to get Rs. 50,000 to Rs. 80,000
1o get the benefit out of this.

With regard to educational development,
the report has stated :

“It has been noted that the extent of
variation between the litracy rate of
Scheduled Castes and Scheduled Tribe
communities in varjous States is such that
calls for remedial measures. The Commi-
ssion suggests that special schemes shoud
be evolved for attracting the children of
those Scheduled Castes and Scheduled Tribe
communitics whose literacy rate is less than
509, of the Statc’s average for these commu-
nities, In the case of Scheduled Castes,
1esidential schools, wherever necessary,
should be opened and in case of Scheduled
I'ribe communities, 50% of the seats in the
Achram schools in the various States should

“e reserved for the children belonging te the
communities.”

Has this been done ? If this has not been
done, how is it expected that the condition of
these weaker sections will be all right 7

With regard to reservation for Scheduled
Castes and Scheduled Tribes in service, the
Commission has recommended ¢

“It is desirable that anomalies regarding
reservation in promotion posts from feeder
cadres in central Government establish-

Re. Motion fols Considera- [RAIYA SAZHNCommissioner Tor SC & ST

Commuission recommends

264

—Discussion not concluded

ments located in varlous regions are re
moved by prescribing the same percentage
in promotions as are applicable at the time
of direct recruitment.”

Obviously, this also is not done. This re
quires consid=ration by the Government.
Unless such remedial measures as the Commm
ssion suggests are taken urgently, nothing
can be done in this conncction,

“With rcgard to atrocities, the Commission
tates :

“It is hoped that the States and the U.Ts-
will take steps to implement the recommenn
dations of the Ministry of Home Affairs iof
right earncsi to check the preparation d
atrocities on the members of Schedule
Qastes and Scheduled Tribes.”

This ton is not being done.

Sir. I have thesc few suggestions to make

and will rcquest the hon. Minister that every -

year a rcport should be placed on the Table
of the Housc and it must be discussed the
same year according to the resolution of the
Government of [ndia.
case that we discuss the reports afier 10 years,

The second point is that the rcommend a~
tions of the Commission {or various yerars
should be implemented in 1:tter and spi it.
Sir, it is not being done. Unless there are
remedial measures in this dircction nd unless
steps ar taken cithcr by the State Govern-
ments or by the Central Government, thing
cannot change. I, therefore, suggest that
the reports as submitled should not be con-
sidered as ascrap of paper, but should actually
re implemented so that the lot of the weaker
sections of the people is amelicrated. Thank
you.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU) : I have been in
formed by the Parliamentary Affaire Mi-
nister that the Government will make a
statement on the gas leak in Delhi today at
5-90 P.M. This is for the information of
the hon, Members of the House.

Shri Thangabaalu—not here. Shri Satya
Pal Malik.

oY gew Wi afew (IIT 9AW) -
AR JUAATEART g, 3 AgW
¥ 9gT ASO-HTEr aTq gl TAr § 1
F Area qEy T Ay 3@ oA &
fau gurs g fF S @ AEEdT
g8 ¢ dgd ugl 9% W@mE g |
e AR T ) ) A Rl 1
* draov 3 faafasr ¥ agd +B
FE T § WX T AeH W AZA

37T T L ) ANEY A AEER

It should not be the
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SHRT V. NARAYANSAMY (Pondi-
cherry) : Mr. Vice -Chairman, Sir  we are dis-
cussing the motion moved by the hon, Minister
for Welfare for consideration of the Reports of
Commissoner for Scheduled Castes and Sche-
duled Tribes from the vear 1974 to 1982, The
Father of the Nation, Mabatma Gandhi not-
iced during the freedc m struggle that the Hari-
jans w.re being treated by high class society as
uatouchables and bonded labour. Mahauma
Gandhi felt that unless both the groups were
brougl ¢ together, we might notsucceed in our
freedom struggle. Therefore wherever he weit
throughout te countrv he took along with him
Harijan people iocreate a feeling in the minds
of the high class society that the Scheduled
Caste and Scheduled Tribe people are also res-
tectable citizens of this country, That movement
created w mom ntum and Harijan community
prople chose to mingle with the high class so-
ciety people and we were able tuget freedom.

After Mahatma Gandhi, our great leader
Jawaharlal Nehru, when he became the Prinmic
Minister, introduced land reform measures
educational reforms giving concessions and re-
servations and also reservation of employment
opportunities for the Scheduled Caste and
Scheduled Tribes communitics and  therehy
he brought them on par with the high  society,
our grezt leader, Smt, Indiva Gandhi, devoted
her whole life for uplifting the poor and down-
trodden, especially the Scheduled Castes and
Schedwled Tribes. She appointed several
Commissiors and the reports that we are now
discussing are the reports of the Commisions
appointed during the period of our greatleader ,
Smt. Indira Gandhi. We find from the report
that Smt. Indira Gandhi wrote personally to
all the Chief Ministers of States about the non-
implemeatation of the programmes for the
upliftment of the Scheduled Caste s and Sche-
duled Tyibes. 1t has been stated that the prob-
lems faced by the Scheduled Castes and  Sche-
duled Tribes are indeed enormous and without
their economic eraancipation their social posi~
tion can hardly be improved Therefore on 12th
March, 1980, the Prime Minister herself wrowe
to all the Chi~f Ministers and Governors of
‘States under President’s rule, to convey the
deep concern of the Gavernment of India about
the problems of the Scheduled Castes and the
high priority the Government attached to the
¢ask of tueir rapid socio-cconomic developmertt®
Thisis mentioned on page 26 of the Report for
the year 1921-82. If you want to improve the
conditions of the Scheduled Castes and Sche-
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duled Tribes, the land reform measvwres and
tenanicy  lew have 1o be strictly enforced for
the purpose of developing and giving benefj(<
to such people. The ¢ conomic and social deve-
lopment, if it is made in strict sense, the com-
muoity will automatically develep. We have
seer, the wages which have | cen paid to the
labowrers were between the range of Rs. 5
to Rs. g for a period of seven years as per the
1eport. The report was submitted in 1982,
After that there wes no revision of wages fon
the agricultural labourers.

Nearly 81 jer cent of the Scheduled Caste
and Scheduled Tiibe families are involved in
agriculture.

On the gquestion of bonded Jabour, the
reportsays that about Rs. 400 creres liave beer
earmarked for 1981-82. In that more than
17,000 persons have been rehabilitated. We
find thatin Karnataka alobe mare than 15,000
banded labowers have been iehabilitated,
The rehabilitation of the bonded latourers will
ir one way definitely improve the livirg con-
ditions of the Schieduled Czste and Scheduled
Teibe people.

Especially in my State, Pondicherry, the
land-retorm system is working well. The bene.
ficiaires are more. The tenancy laws have beer
implemented.

One thing, 1 would like to say. About 3o
days back we have cyclone in our State and
also in Tamil Nadu. The colonies which have
been carmarked for the Scheduled Castes and
the Scheduled Tribes and in which the Sche-
duled-Caste and the Scheduled-Tiibe people
have been housed, are in low-laying areas
and those areas have been  inundated in wa-
ter. While surveying the ateas we have found
that especially the colonies in whict Harijan
people have been housed, were  flooded with
water. While allocating areas for the purpose
of housing, it should be scen that the distribu=
tion is equal. Persons from other castes and
the Scheduled Clastes should be equally dis-
tributed. Therefere, there may not be seclu-
sion in the minds of the Scheduled-Caste
people and the Schedule-Tribe people, that
they have been neglected, cither in the urban
areas or in the rural arees. Qur bon. Prime
Minister was pleased to visit our State immedi-
ately after the news that there were heavy
floods in our State, Yendicherry, and he ha s
allocated more than Rs. 1 crore:, for which
we are very thank{i-l 16 Iim

Further, on the question of regervation oi
government jobs, i[ we see the report, from
the post of Judicial Officer to the post of Peon
the report says, more than 38 departments
have not submitted their particulars and that
only 26 have responded. To get the report and
to give full effect to it, all the departments
and ministries have not co-operated. It is a
very sorry state of affair. The Commission
has been appointed to sec how the program-
mes have been implemented, whether thyy
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reach the Scheduled-Castes and Scheduled

Tribe people. They have not been fully sup”

ported by several departruents. In the case o

educational institutions we have also seen that

‘reservations have been kept very low.

Looking into all these angles, apart
from thc recommendations that have
heen given in this report, my sub-
mission is that periodically mcetings
should be held by ministries and de-
partments to review the implemeocnta-
tion of the programmes. Secondly,
the checks should be made from the
district level to the State level with
full support and co-operation of the
Statc administration to sce whother
the benefits meant for the Scheduled-
Caste and Scheduled-Tribe people arc
reaching them prcperly or not.

Qur Prime Minister has said in 1980

that about 50 per cent of the popula-
tion were below poverty line. Since
then we have succeeded in bringing
down the people who are below pover-
ty line to the cxtent of 32 per cent.
We are going to bring it down to 5
per cent by 2000 A.D. That being
the case, the State Governments and
the Central Government should work
together to protect the minorities,
Scheduled Castes and Scheduled Trib-
es, then, we will be able to improve
their standards. Then alone we will
be doing real justice and would en-
able them to reap the fruits of our
freedom.
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q q
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. KRISHNAa MOHAN
(Andhra Pradesh) : Mr. Vice-chairman,

Sir, I, thank you very much for giving me
an opportunity to express a few words on
the reports placed before  the House. Almost
all the Members who spoke from the Treasury
Benches and from the otherside, have covered
the entire ground. Without repeating any-

thing , I will confine'mysclf to one or two ua-
portant points.”

”
)

These reports which are placed before thiy /
House for consideration cover the period from -
1974 to 1982, Soviially weare discussing
the problems of 1974. Tt creates certain doubts
among the Members of the Hous~ as to how
serious the Government is about the problems
of the Scheduled Castes and Scheeduled
Tribes, even |hougtheGovernmcnns comxmttsd
tothe basic pholsophy of romoving economic
disparities and is also implementing several
welfare measure to help the lower segments of
the society to bring them aborcthepoverty-line.
No doubt our dynami Prime Minister after
assuming charge of this great country has
visited at number of tribal areas in most of
the States to know personally the problems
of the tribal there and has taken immediate
decisions to solve the problems of the tribals.
‘We have our 20 point cconomic programme of
the late Prime Minister, Mrs. Indira Gandhi,
and massive Central assistance was given to
all the States for the implementation of the
various welfare measures to help the lower-
scgment  of the society. One  most
important part of that  programme
isthe implementation of land reforms,
provision of  house sites to Harijans
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and distribution of surplus land to Harijans,
Scheduled Castes and Scheduled Tribes. ~ Sir,
Andhra Pradesh is the first State in the country
to bring a most revolutionary piece of legislation
in 1952 when the present Human Resources
Development Minister was the Chief Minister
of the State. He brought a most reyolntionary
piece of legislation. But the landlords there °
started an agitation in the name of a scparate

State and he was asked fo step down.

Subsequently, the Chief Minister brought
several amendments to the land Ceciling Act.

And the very spirit of the Act was diluted and

the very purpose for which the Act was passed

was defeated . The Andhra Pradesh Govern-

ment produced figures, contained in the

various reports, to show that so much land was

declared surplus, so much land was distributed,

and all that. But the whole thing became a

mockery. The rich became richer and the

poor poorer. Unless the Central Govermnent

appoints a committee to monitor and implement

the land ceiling law in all the States. 1 think

1o useful purpose will be served by cnactment

of so many laws. And then, mere distribution

of surplus land would not suflice unless the

landlords supply the agricultural inputs. What-

ever Central assistance is given for providing

agricultural inputs is not being fully utilised

by the States, as has been revealed by the figures

and reports placed before the House.

Secondly, one of the welfare measures is
provision of houses and house sitcs. Enough
progress has not been made in many States.
Therefore, a sizable central assistance should be
made available for houses and house sites to
the weaker sections of the society.

In regard to wages to the agricultural labour,
there is the Minimum Wages Act but it is not
being enforced. Rich land-lords are harassing
the poor agricultural labourers. The agri-
cultural labourers are not being paid their
wages for what they have done in the
agricultural farms,

Then, educaticn is ane of the most  impor-
tant aspeets. The very future of the country
depends on educaticn. There isan alarmirg
dro pout at the primary, pre-primary and ele-
mentary school stages: particularly in tribal
areas in the Scheduled Caste ar o Scheduled,
Tribe arca the Problem is much more alarming
1lliteracy among Harijan ladies is wide <pread
Unless we take concrete and effective steps for
introducing adult education centres in trival
areas, providing schools and reading facilities
in thosc arcas the problem of drepouts at_the
pre-primary, Primary and elementary school
stages aad that of illiteracy among the women
is not going to be sclved.

Sir,I would confire myself now to one part-
cula: aspeet, and that is atrocities on  Harijans
and Scheduled Castes and Scheduled Tribes.
Jtis a commen occurance in many perts of

he country. As a person with full knowledge
atnd full authority I can cite instances in my
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own State, Andhra Pradesh. In 1983 aftie;
election were cver, Peddar in kuppam villager
in chittore district the caste people and had
burnt down Harijan houses and five Harijan
died. A judicialinquiry was constituted. The
finding of the judiciary was that the local
Telugu Desam MLA was responsible for the
pariicular incident. But no action was taken
by the State Government:  This is the sorry
state of affairs there, And very recently
we hiave witnessed what happened in Karam-
chedu village where the Harijans were chased
and killed and the ertire Harijan population
had fled the village and taken shelterin chirala.
The main accusedin that particular cese was
not even booked, simj le because the accused
happencd to be relatives of some big guns and
higher-vpsin  Hyderabad. Again in
1983 when Mr. Vijayabbaskara  Reddy
was the Chief Minister, 30 acres of land wae
allotted to Haijuans in Putter village. Thse
Harijans were coltivating the land. Theywere
in possession of the land, They were reaping
the harvest of the land. In September 1965
the present Government had issued a stay
order and took hold of the possession of the
land along with the crop standing thereon
When the Harijans wanted to file cases, the
cases ware not registered. In tribal areas
in the name of encounters innocent people
were killed particularly in Chintapalli and
other areas of Visakhapzatnam district. of
cotrse, law and order problem is the concern
of the State Government. Even so, since
the Constitution has give certainn  guarantee
to the Scheduled Castes and Scheduled Tribe
people, there is a moral obligation, a moral
responsibility, on the Cential Government
to ensure their social security, to ensure to
them security of life and security of property.

1n the end, while I associate myself with
the sentims s expressed by the other Members
1 would, conclude by saying that unless this
Commission is given  statutory atthority,
clothed with certain pawers and obligztion
this report of the Commission wauld serve
no useful purpose.

THT. VICE-CHAIRMAN (SHRI SAN.
TOSH KUMAR SAHU) :Now, Mr. Ghulam
Resocl Kar.

SHRI V. GOPAISAMY (T:mil Nzdu):
What haprened to the statement to be made
by the Minister about which we werc i1 fomed?

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU) : He is making it
in the Lok Sabha now and after that it will
be made here.  Yes, Mr. Kar. Not here. Yes
Mr. Ram Chandra Vikal.

= T =ex faww (ST WRW) ¢
ITGATEH WERd, W HIOET dgg
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STATEMENT BY MINISTER

Gas Leakage at Shriram Foods and
Fertilisers Industries Plant in Delhi

THE VICE-CHAIRMAN  (SHRI SAN
TOSH KUMAR SAHU) : Now, T ask Mr
Sangma to make his statement.

THE MINISTER OF STATE IN THE
DEPARTMENT OF STATES (SHRI P.A.
SANGMA ) : Sir, I deeply regret to inform
the House that today morning at about 10.30
AM. a leakage of gas occurred from the pre-
cints of the factory of Messrs Shriram Foods
& Tertilizers Industries Plant located at
Shivaji Marg, Delhi. The leakage of liquid
oleum resulted from a damage to the outlet
pipeline of the oleum storage tank, arising out
of the collapse of the supporting structure of
the tank, The plant pcrsonnel made atteropts
to ncutralisc the lcakage with the help of line
and capious quantitics of water. Some of the
liquid reacted with the water and formed
thick fumes containing stcam and possibly
gaseous sulphur trioxide which moved in
easternly  direction. The plant persoancly



